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COUNCIL OF STATE.
Thursday, 14th September, 1933.

The Council met in the Council Chamber in Viceregal Lodge at Eleven
of the Clock, the Honourable the President in the Chair.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

SECRETARY or THE COUNCIL: 8ir, a message has been received
from the Legislative Assembly. The message runs as follows :

‘I am direoted to inform the Council of State that the following motion was carried
in the Legislative Assembly at its meeting held on Wednesday, the 13th S8eptember, 1933,
and to request the conourrence of the Council of State in the said motion :

¢ That this Assembly do recommend to the Council of State that the Bill to consti-
tute a Reserve Bank of India be referred to a Joint Committee of this
Assembly and of the Council of State with instructions to report on or before
the 20th November, 1933, and that the Joint Committee do consist of 28

’r”

members ’.

Tre HoNouraBLe THE PRESIDENT: The Honourable Mr. Taylor
has tabled a motion inviting this Council to concur in the Resolution passed
by the Legislative Assembly and I understand that the Honourable
Leader of the House will later make proposals regarding discussion of Mr.
Taylor’s motion on Saturday, the 16th instant. The Reserve Bank Bill
and the Imperial Bank of India (Amendment) Bill are already in the
hands of Honourable Members.

4

COTTON TEXTILE INDUSTRY PROTECTION (SECOND AMEND-
MENT) BILL.

Tue HoNouraBLE Mr. T. A. STEWART (Cominerce Secretary): Sir,
I beg to move :

“That the Bill further to amend the Cotton Textile Industry (Protection) Act, 1930,
as passed by the Legislative Assembly, be taken into consideration.” /

The terms of this Bill, Sir, require no explanation. It simply seeks to extend
until the 31st March, 1934, the measures of protection which were conferred
by the Cotton Textile Protection Act, 1930. The period of that Act, as
Honourable Members are aware, has already been the subject of an extension
from the 31st March, 1933, until the end of October, 1933. When in the
course of the last Delhi session I asked Honourable Members to agree toan
extension of the provisions of the Protection Act until the end of October,
I expressed the hope that in the course of the present session it would be
possible to lay before the House the considered proposals of the Government
on the subject of substantive protection to the cotton textile industry. If

( 313 )



314 COUNCIL OF STATE. [14TH SepT. 1933,

[Mr. T. A. Stewart.]

T come again asking for a further extension I am fully conscious that I must put
forward adequate reasons for that request. It will be remembered that in the
course of the debate in the last Delhi session, while this Honourable House was un-
animously in favour of the extension of the Protection Act, criticisms of Govern- -
ment apathy and inaction were advanesd. The proposed extension of the period
of the Act was reparded as wholly inadequate to deal with the situation with

which India was then faced. It will be admitted, I think, that the subsequent
actions of Government went far to meet those criticisms. The Safeguarding
of Industries Act was passed : the Indo-Japanese Trade Convention, which was

a bar to the operation of that Act against Japan, was denounced, and later, in

the month of June the import duty on cotton piecegoods was substantially

increased. At the same time it was made clear that these were not acts of
aggression. It was made clear that the Government of India were at all times

ready to consider any alternative solution of the problem that might be offered,

and I am happy to sav that reasonableness has been met with reasonableness

and we are now on the eve of necotiations with Japan with a view to the conclu--
sion of a fresh trade agreement. A Japanese Delegation arrives in Calcutta

today and within a few days we shall welcome them in 8imla. At the same time

deputations representative of the textile interests of Japan and of Lancashire

are on their way to India. They are coming to discuss with the Indian mill-

owner the problems of present-day competition. There will thus be in progress

two sets of discussions, one official between the accredited representatives of the

Government of India and of the Government of Japan, the other entirely un-

official discussions between the representatives of the three great textile interests..
In these circumstances I think it must be agreed that it would be unneces-

sary and undesirable to place upon the Statute-book legislation that might
require to be greatly modified in the near future and which might seriously

prejudice the chances of a successful issue to the negotiations by suggesting
that the Government of India had prejudged the case and were not open to

reason. It is on these grounds that this Honourable House is again asked to

extend the existing measure of protection, and I am confident that

Honourable Members will accept these grounds as reasonable.

Sir, I move.

Tee HoNouraBLE Rar Bamapur Laia - MATHURA PRASAD
MEHROTRA (United Provinces Central: Non-Muhammadan) : Sir, I rise to
support the motion made by my friend on behalf of the Party to which I.have
the honour to belong, and indoing so I would congratulate the Honourable
mover as well as his Chief, [ mean Sir Joseph Bhore, and I hope that he will act
as a post office and convey our congratulations to him. (4n Honourable
Member : “ Will postage be paid ?’) Yes, we are willing to pay the postage if so.
required. Sir, as has been explained by my Honourable friend Mr. Stewart,
the object of this Bill is only to extend the period from October, 1933 to March,
1934,s0 thatthe Government may have a free hand in negotiating with the.
.repregentatives of the Govergment of Japan. I hope that all avenues will be.
explored and every effort will be made to come to an agreement honourable to
both the countries, keeping in view the object of protecting the Indian textile
industry as well as the cotton growers’. interest.
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" coTrey Metrie INDUSTRY - PROTEOTION {46COND AMENDMENT) BILL. 815

Bir, there is one point on which I would like to mmke % ‘efquiry froth the
Honourable mover, that when these negotiations are going on with official
Members, do Government intend to include some of the non-official experts
also : if not actually in the representation, at least to act as advisers. I for one
would have requested Government to include them in the actual negotiations,
but if it is not possible to do so, they may call some of them to act as advisers
so that they may be able to get first-hand information according to the terms
settled with Japanese representatives,

With these words, Sir, I support the motion.

Tue HonovrasLE Mr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan): Sir, I have much pleasure in supporting the
motion which has been so very ably moved by my Hunourable friend Mr.
-Btewart. The scope of the Bill is very simple and is only intended to protect the
“textile industry of India against foreign competition. I have nothing further
to add except to support the Bill, which I think will be acceptable to-all
Members of this Honourable House.

Tue Honovrarie MRr. J. 8. HENDERSON (Bengal Chamber of Com-
merce) : Sir, we support the measure before the House for the reasons ad-
vanced by the Honourable Mr. Stewart. Not only the textile industry, but
many other industries, have asked for special consideration at this time,
But it would be manifestly wrong for Government to take any further pro-
tective step, on the eve of events to which I desire to make brief reference.

We have today, to welcome to this country, two delegations. One re-
presents the Imperial Government of Japan ; the other represents the textile
interests of the United Kingdom. The Japanese Delegation is to confer with
the Indian Government regarding the future trade relationships between the
two countries; the Lancashire Delegation comes to confer with the textile
interests of India on matters of common concern and interest. The fact that
these two delegations are in this country at the same time bears a significance
that cannot be overlooked either in India or in Japan.

Now, Sir, I regard the two conferences that are to take place, as the most
important events in India’s economic history. For the first time in the matter
of trade relationships, a sovereign power has sent an official delegation to confer
with the Government of India on terms of complete equality. This is an
important milgstone in India’s constitutional as well as her fiscal development.
Then again, this conference may well prove to be the turning point of India’s
position in world trade. For many years the trade relations between Japan
and India have been largely regulated by the Indo-Japanese Trade Agree-
ment. Circumstances, into which I will not enter, forced India in her own
defence, to give the required notice for the abrogation of this Agreement, and
in doing so, it should be emphasised, that the Government had behind them
the full support of the whole country. Whatever the causes, no Government
could stand by and see the industries of its country ruined. The coming
conference has for its object the examination of these trade relations in the
future. It will either succeed or it will fail. If it succeeds, we may look for-
ward to a reciprocal agreement in regard to tariffs and quotds, which will
opérate to the interests of both countries, while protecting the industiies of
India. We all devoutly hope that the Conference will succeed. A tatiff war
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would injure both' cauntries, Japm :even more t-han. Indas It would.‘ be yet
another of those barriers ini the way of international trade. and ommerge which
are 80 largely the cause of the world’s economic distress today. And it wou]d
be & source of irritation between two great countries in the East which have in
the past been friends, and which, it is the desire of all of us, should centinue
to be friends. But, and I speak here with a full sense of responsibility, if the
Conference should not succeed, then the Government of India should take
immediate steps under the legislation which was passed unanimously by both
Houses last April, to give the fullest protection necessary to those industries
which are already suffering grievously from the causes to which I have already
referred. That protection must be given promptly and effectively, and India
must turn, however reluctantly, from a contemplation of a new trade agree-
ment with Japan to an examination of trade relationships with thase other
countries which are ready to come to reciprocal and naturally beneficial arrange-
ments with this country. Ottawa has shown that within the Empire there are
such countries. India does not stand alone. Although she goes to the Con-
‘ference as a sovereign state, she goes as a member of the Empire, whose
delegates at the World Economic Conference pledged themselves to closer
cooperation in matters of tariffs, currencies and price levels within the Empire.
But I have faith that the Conference will succeed, and that it will not only
open up a new era of friendly trade relationships between Japan and India,
but also show an example to the world of international cooperation between
‘two great Hastern powers in matters which deeply affect their industiial,
agricultural and economic life.

TuE HoNnoURABLE MR. T. A. STEWART : Sir, the remarks that have been
offered by the Honourable Members who have spoken leave me very little to
say, but I might be permitted to express my appreciation of the temperateness
and restraint of their remarks. It is apparent that they realise the importance
of saying nothing which might prejudice the forthcoming negotiations. I will
give the Honourable Rai Bahadur a very full assurance that in the course of the
forthcoming negotiations the Government of India will not fail to consult any
business interests that are concerned in the negotiations. Invitations have
already issued to representative industrial bodies which have been asked to
send advisers to Simla to help during the course of the negotiations. I may
also explain that as a matter of diplomatic practice it would be impossible to
admit to the actual negotiations unofficial and unaccredited representatives of
Government ; however willing we might be for our part 1 think from the other
gide it would certainly be the subject of objection.

Tae HoNouraBLE MR. BIJAY KUMAR BASU: What about cotton

growers ?

Tue HoNoURABLE MR. T. A. STEWART : They also have heen asked to
send representatives. I prefer at the present moment to be optimistic and not "
to consider the possibility of a failure of the Conference ; but if the worst should
come to the worst I can assure the Honourable Mr. Henderson that the con-

- siderations that he has mentioned will not be absent from the counsels of the
Government of India.



- COTTORTEXTILE INDUSTRY PROTECTION (SECOND AMENDMENT) BILL. 81

Trae HoNoURABLE THE PRESIDENT : The questionis .- R

“%Thgt the Bill further to amend the Cotton Textile Industey (Pteuotian) Act, wao.
a8 passed by the Legislative Assembly, be taken into considerstion. ”’ o

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tre HoNOURABLE MR. T. A. STEWART : Sir, I move:

“ That the Bill further to amend the Cotton Textile Industry (Protection) Act, 1930,
aa passed by the Legislative Assembly, be passed .
The motion was adopted.

S

Tae HoNouranie 1 PRESIDENT : I understand the Honourable
Mr. Suhrawardy does not propose to move his Resolution.*

TaE HonoURARLE MR. MAHMOOD SUHRAWARDY : Yes, Sir.

STATEMENT OF BUSINESS.

Tee HoNoURARLE KuaNn Banabpur Mian Sik FAZL-I-HUSAIN
(Leader of the House) : The Resolution which has been passed by the
other Chamber desiring the concurrence of the Council in the recommendation
for committing the Reserve Bank of India Bill to a Joint Committee of both
Chambers as well as a similar Resolution in respect of the Imperial Bank of
India (Amendment) Bill which is expected to be received by Saturday, the 16th
September, may with your permission, Sir, be considered on that day. By
Saturday, the 16th, it is alse expected that further Bills might be laid on the
table. I therefore suggest, Sir, that the Council meet on Saturday, the 16th,
for the consideration of the two Resolutions in respect of the Reserve Bank of
India Bill and the Imperial Bank of India (Amendment) Bill and for the purpose
of laying on the table any Bills which may be received by that date.

The Council then adjourned till Eleven of the Clock on Saturday, the 16th
8eptember, 1933.

* * That this Council recommends to the Governor General in Council to take early
steps to provide the Members of the Council of State with gold passes for themselves. their
wives and dependants, when travelling from their constituencies to Delhi or Simla in lieu

of the present travelling allowances granted to them.”






